105 Written Answers

Increase in the number of posts in Railway
Accounts Departments

999. SHRI B. C. PATTANAYAK :
Will the Minister of RAILWAYS  be
pleased to state:

(a) whether Government propose to
increase the number of posts in Class II
gazetted cadre in the railway accounts
departments;

(b) if so, what is the number of posts
proposed to be increased;

(c) whether it is a fact that the Indian
Railways Subordinate Accounts Service Staff
Association has been demanding for the
increase of the posts; and

(d) if so, what steps have been taken of
proposed to be taken in this regard?

THE MINISTER OF RAILWAYS (SHRI
A. B. A. GHANI KHAN CHAU-DHURI):
(a) Not at present.

(b) Does not arise.
(c) Yes.

(d) At present, percentage of Group 'B'
posts in the Railway Accounts Deptt. is the
highest amongst various deptts. on Railways.
The requirement of gazetted posts in various
deptts. including Accounts Deptt. is kept in
view at the time of periodical reviews of the
gazetted cadres of the Railways. As it is not
possible to consider the case of Accounts
Deptt., in isolation, this will be considered
along with other deptts. at the timeof the next
cadre review.

Allegations against officers of NCCF

1000. SHRI G. C. BHATTACHARYA:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government's attention has
been drawn to a news report published in the
'Indian Express' of the 1st December, 1982 in
a scandal in the National Consumers
Cooperative Federation in respect of certain
exports and deposits in personal accounts of
two top brass of NCCF;
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(b) whether it is a fact that NCCF had
earlier suffered a loss of about Rs. 2 crores in
respect of rice exports; and

(c) what steps Government have taken or
propose to make enquiries in the matter and
punish the guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir.

(b) In 1980-81, National Consumers
Cooperative Federation had suffered a loss of
about Rs. 1.65 crores due to the damage to
the stocks of rice to be exported at Kandla
Port.

(¢) So far as the loss due to damage at
Kandla Port is concerned, the stocks were
insured and therefore the National Consumers
Cooperative; Federation had preferred a claim
of Rs. 1.65 crores on the Insurance Company.
Since the Insurance Company did not
entertain the claim of the National Consumers
Cooperative Federation, the Federation has
filed a case in the Delhi High Court for the
recovery of the losses from the Insurance
Company.

Regarding alleged involvement of the
National Consumers Cooperative Federation
in the illegal export of non-basmati rice, the
Federation has reported that they have filed a
case in the Metropolitan Magistrate's Court,
Bombay and the matter is sub-judice.

1001./Transferred to the 18//1
1983.]
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